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has been filed as Annexuré-Rl in 0.ANO51710 of 1992

IN THE CENTRAL ADMINISTRATIVE TKIBUNAL,PR BENCH ,
NEW DE.LHIt.
1.0.A.No.484 of 1992 Date of Decision; 29,4.53.

Chathu uahanm ..A......OOOOOOQ..OO..QApplicant‘i‘
Vversus

Union of Indla & others 50-000000.-..365p°nd9nt$.

2, 00A0N001709 of 1992,
Kamal Kishore & others eessscesseecsss Applicants,

Versus

Union of India & others ssece...... Respondents,

' SQOQAQI‘bol?&_Q% P

Chaman Lal & others ®eessessccsccncsdAPplicanis,
versus »

Union of India & others eeseessssssRESspondents,

CORAM; _

Hon'ble Mr,Justice 'S.K.D'naon pVice~Chairman,

Hon'ble Mr,S.R.Adige ,Member(A)

For the applicants Shri E.X.Joseph,Counsel.

For the respondentss Shri N,S.Mehta,Counsels;

JUDGMENT(ORAL)
(By Hon'ble Mr.Justice SK.Dhaon sVice=Chairman)

'The petitioners, in these cases, allege
themselves to be the Casual Lsbourers working in
the Staff Selection Commission', Their grievance is
that they are not being considered for regularisation
and those, who are out of employment, are not being |
considered for being given suitable Jobs, They have,
therefore, approached this Tribunal,

2. The matter came up before this Tribunal earlier
in a number of cases, 'No learned members di-posed of th
same on 11,292, They issued certein directicns, The
nai.r\x dMection véés that the res:-adents should prcpa;i
@ scheme in accordsnce with the Cirections macu in the

Order, Accordingly, a scheme was p.apared and nomencla-

turgd as 'A scheme for Daily Wagcs', a copy of which
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3. Ie have perused the scheme along with the
directions given by this Tribunaly by
- 4, . At the Bar, the learned counsel appearing

for either side are at varianoe on the question of the

enforcement of the scheme’, The learned counsel for the

~+. petitioners states that the scheme hes not been enforced

so far. On the contrary; the learned counsel for the

'r'espen'd‘ehts” states that the scheme is being implemented

V?“dl,:hia s been enforced,

e

Se- If the scheme has been enforced then thi

». -yespondents are bound by the terms of the same. The

scheme pmvides that those casual labourers who have

rendered service for 240 or 206 days, as the case may

i be in two consecutive years are eligible for being

considered for regularisation?‘ It makes it clear that

and for ‘that’ purposes: they shall be given preference
4 “igver freshers and junior to them. The third Clause of

R

'findmg on the 1ssue reiseﬁ’. This 1s a netter which

-the euﬂxor.tty eoncemed comes to the eonelusion that

""\";.S.

those who fulfil thi.s requirement will be offered

' 'eu';ile'yhient‘“if,'and- when, their services are required :
t ‘:
}

--the- scheme also: suggests. that the Department of Pexsonnel

and Training should take urgent steps for creation of
Group D posts on priority basis to facilitate

regularisation of the el:lgible daily wagers retained
in the COmissionf’. n )
6. There i: alto somé aispute before the Tribunal |
that Chatnu Mahantompetitioner in 0.,A.No%484 of 1992 '
eoes not fulfil the requirements of the scheme, It

is difficult for this"'rrihmel to record any posit:lw

is to be enquired .'mte by the eppropriete eutbority
which is called upon to inplenent the scheme’; It

any of the petiti.oners are not eligible for: hhg
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--given any benef it under tﬁe ~scheme, it shall record

reasons in support of the order. The authority concermd

shall pass orders after examining the case of each
of the petitioners within a period of three months

from the date of presenta-tion of a certified copy of
this order by any of the petitioners before it.

7. The learned counsel for the petitioners

has pointed out that inspite of the directions given
by this tribunal in its order dated 1l.2.%2 that till
scheme is prepared and put into operation the

. res‘pondentsl' should not dis-engage the services of

the applicants, the directions are being observed in

. ,their breach. S R

8. The reSpondents shall strictly adhere to

- .the directinns aforement:lonec!.

9, .- With these direct:hons, these applications

- are disposed of bl@fb ‘yvi:,thogfl;. any order as to costs.

‘106  “Let a copy of this order be kept on the files
 of 0.,AiNou1709/92 and 0,A.No'W1710/92,

s.a.ADIé ; (5. 54DHAON)
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